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ORDER
(DATE OF HEARING : 18.12.2003)

Through this petition, the petitioner seeks to fix the revised tariff for supply of
power from Badarpur Thermal Power Station and to decide the tariff norms for
automatic revision of tariff after definite time interval. The petition was listed for

admission after notice to the respondents.



2. Heard Shri S.R. Sethi for the petitioner.

3. A communication dated 17.12.2003 has been received through FAX from the
Joint Secretary in the Ministry of Power stating that DESU/DVB/DTL owe Rs.11653.99
crore to Badarpur Thermal Power Station as on 31.10.2003 and that the matter is
under examination with various agencies. Therefore, a request has been made to

defer the hearing fixed on 18.12.2003.

4. This issue involved in the present petition is for fixation of tariff. The question
of settlement of arrears raised in the communication from the Ministry is not germane
to the issues in the petition and we could have ignored the communication. However,
since the request has been received for deferment of hearing for the first time, as a
special case, we adjourn the petition for hearing on admission on 29.1.2004. We
make it clear that no further adjournment will be allowed. All concerned be informed

accordingly.

5. The parties may file their replies by 20.1.2004.
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